trative Tribunal
ch, New 2elhi,

New Delhi this the 13t h Day of Octohery 1995
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lon'hla Shri 8, K, 3ingh, Member{A)

versus

1, Unrien of India
?

thrcugh the 2irector General,
arcmeclogical Survey OF Indis
Janpath, New Delhi,

w
o

2. Pay and Accounts Officer,
nroheologlical Survey of India,
Janpat b, New Delhi,
%z, The Superinrtending Archeslogist,
\JUlJrZha{di Cir Cle,
archeologicsl Survey of Indiz,
Aand Nagar,
=uuch at i.78% 005,
Azeam, Respondents

The learned counsel fur the applicant has
nt thab the rebtirsl henefits have
been pald to him ‘after’ -~ period of clix months and
he is entitled to interest as per rules. The 0.C,H.G,

Jmount was due on 1, 3. 1884 and uas said on 22,8,

Therae was a delay of 17 months, in case of Transfer

01aim which uas due on 26.2, 16894, S
o : ~
22 montheg, The comnubted value ano C.reFe

i,a, after v (j
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which were due on 1,3.54 wesre paid on 10,05,1995
i,e, after a delay of 14 months, Monthly pension
was due &n 1.%4,199¢ but P, P,0, wvas issued on 1,6, 1955

and thus there was a delay,.

It is, houever, clear that there is no culpable
negligence in regard to release of these retiral
henefits and this case cannot be covered by the
sudgement of the Hon'ble Supreme Court im case of
E.P;‘Nair and R, Kapoor Vs, Directer of Inspect ion
a7 1964(6) 354, Houever, the lsarned counsel for
the applicant fairly cencedes that he is not claiming
18% interest, Since the Tribunal have been granting
interest at the rate of 12% if-there is delay bayond
six months and he has alsc filed a copy of the
judgément in 0, A.No, 1415/91 decided on 19,8,52 uwhere
int erest has been paid at the rate of 12%, the
applicant is entitled to the benefii beyond a period
of six months at the rate of 12% on all the amount

due to him.

The réspondents are directed to make payment
of interest of the delayed amount beyond six months
at the rate of 12% within a period of t hree months
from the date of receipt of a copy of this order,
With these direct ions, this O, A. is dispesed of

put without any order as to cost s,

( n\-s/m; )

MEMBER (A)
/ VV/



